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1. Vijay Kumar,          
President, Sultanpuri Resident  

Welfare Association, 
Office:-B-2/444. Sultanpuri, 
New Delhi-110086. 

Email: Sultanpurirwa@gmail.com  
 

        Applicant 
 

Versus 

 
1. Government of NCT of Delhi, 

Through Principal Secretary Environment and Forest,  

Government of national Capital Territory of Delhi, 
Jor Bagh Road, Lodi Colony, New Delhi- Delhi-110003. 

 
2. Principal Chief Conservator of Forest (HOFF), 

Government of NCT of Delhi, 

Environment Department 6th Level, C-Wing, IP Estate, 
Delhi Secretariat, Delhi- 110002. 
Email: singh.anilkr@nic.in/senv@delhi.gov.in  

           pccf-gnctd@delhi.gov.in 
 

 

3. District Magistrate (North West) Delhi, 
North West Delhi Office of District Magistrate, 

Kanjhawala, Delhi- 110081. 
Email: dcnw@nic.in 
 

4. Deputy Conservator of Forest (North Division), Delhi, 
Mahatma Gandhi Institute for Combating Climate Change Alipur, 
Bakhthawarpur Road, New Delhi- 110036. 

Email: dcfnorth.gnctd@gov.in  
 

5. Chief Engineer, Irrigation and Flood Control Department, 
Government of NCT of Delhi, 
Bund Office Complex, L.M, Central, Shastri Nagar, 

Geeta Colony, New Delhi- 110031. 
Email:ceifcd@gmail.com/ifcd@nic.in 
 

6. Delhi Pollution Control Committee, 
Through its Member Secretary, 

5th Floor, ISBT Building, Kashmere Gate, 
Delhi-110006. 
Email: ms.dpcc@nic.in  

          Respondents 
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 For the Applicant: 

Applicant in person. 

For the Respondents: 

Ms. Jyoti Mendiratta, Standing Counsel, Advocate for respondents no. 1 

to 5. 

 Mr. Kush Sharma, Advocate for respondent no. 6 (through VC). 

Coram: 

 

 

 

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER  

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 _____________________________________________________________________________ 

     

                                                     Judgment reserved on:-17.11.2025 

                                         Judgment pronounced on:-12.05.2026        

 ________________________________________________________________________ 

ORDER  

 
 

 
 

1. The Applicant- Vijay Kumar, President, Sultanpuri, Resident Welfare 

Association had sent a letter petition dated 21.03.2025 to the Registrar, 

Supreme Court of India, New Delhi, which has been sent to this Tribunal 

and has been treated and registered as O.A. No. 262/2025 in exercise of 

suo-moto jurisdiction in view of law laid down by Hon’ble Supreme Court 

in “Municipal Corporation of Greater Mumbai vs. Ankita Sinha & 

Ors.” reported in 2021 SCC Online SC 897.  

 

2. The applicant has complained about illegal cutting of green trees 

standing over the green belt/forest area of Mangolpuri-Sultanpuri drain by 

using JCB and cutter machines in violation of environmental norms. The 

relevant part of the letter petition sent by the applicant reads as under:- 

 

“X   X   X           X 

सुल्तानपुरी रेजिडेंट वेलफेयर एसोससएशन पुनः आपको िनहित में अवगत कराना चािती िै 

हक पूवव वर्षों में हिल्ली व केन्द्र की सरकारो ने हिल्ली में बढ़त ेिुएँ प्रिरू्षण को िेखते िुऐं, हिल्ली 
को िररत बनाने के सलए लाखो-करोडो रूपये लगाकर हिल्ली में लाखो पेड पौधे लगवाकर 

पयाववरण को िरा-भरा करवाया गया था, जिसस ेकी प्रिरू्षण का असर हिल्ली की आमिन 

पर ना पढे़, लेहकन ससचाई एवं बाढ़ सनयंत्रण ववभाग, हिल्ली सरकार के अधीक्षण असभयंता, 
सकव ल-3, श्री अशोक कुमार, असधशासी असभयंता, सीडी-2 श्री .सुरन  कुमार, सिायक व 

कसनष्ठ असभयंताओं की समलीभगत से मंगोलपुरी-सुल्तानपरुी बडे नाल ेकी िररत प‌ट्टी/वन 
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क्षेत्र में िे.सी.बी और कटर मशीनो के द्वारा बडे-बडे िरख्तो/पेडो को बेिरमी से काटकर लाखो 
रूपये में बेचकर अपना समािवाि िरू कर रिे िै। 
 

हिल्ली सरकार के वन एवं वन्द्य िीव ववभाग, उप वन संरक्षक का कायावलय उत्तरी वन ववभाग, 

एमिीआईसीसीसी, बकौली, अलीपुर, नई हिल्ली-110036 कई सशकायत-पत्र उक्त ववभाग 

को हिए गए भी हिए गए। उपरोक्त ववभाग ने नोहटस ( Notice under DPTA,1994), 

Date:23/06/2023, Letter No. F.53/DCF(N)/Tree Offence/2023-

24/46101 भी‌िारी‌हकया नोहटस के आध ्अपने ब्यान ििव कराए और सशकायत पत्र भी 
हिया, परन्द्त ुआि तक उपरोक्त ववभाग ने नई एवं बाढ़ सनयंत्रण ववभाग, सी.डी-2 के ई.ई श्री 
ए.सुरन कुमार ससंि, सिायक, कसनष्ठ  असभयंता तथा एस.ई श्री अशोक कुमार पर िरे-भरे पडै 

काटन ेपर कोई भी कायववािी आि तक निीं की गई। 
 

िेसीबी और कटर मशीनो के द्वारा िरे भरे िरख्तो/पेडो को इतनी बेिरमी से कुचला व काटा 
िा रिा िै हक िैस ेकी उक्त िररत पट्टी पर कोई पेड था िी निी सारे के सारे पेडो की िडो तक 

को नष्ट कर पयाववरण को खुलआेम तेिस-नेिस करना आि भी िारी िै। 
 

सरकार ने नाला साफ करने को क्या कि हिया की I&FC के S.E (FC-III), श्री अशोक कुमार, 
E.E, CD-2 श्री ए.सुरन कुमार, सिायक व कसनष्ठ असभयंताओं ने नाला साफ तो हकया निीं 
लेहकन भ्रष्टाचार की सारी सारी सीमाए ँसीम लांघ िी और भ्रष्टाचार की काली कमाई ईक्ट्ठी 
करने के सलए सरेआम िररत पट्टी के पेड़ों को काटकर हिन ििाडे बेचकर पयाववरण को नष्ट 

अपनी सतिोररया भरकर हिल्ली पुसलस और वन ववभाग की आंखो पर भ्रष्टाचार का चश्मा 
चढ़वाकर सशकायतो को परवान चढ़वा हिया। खानापूसतव के सलए वन ववभाग के िो असधकारी 
आए और मौके का सनरीक्षण भी करवाया ििा ंसैकडो की सखं्या में िरे-भरे पेड िरख्तो को भी 
कटा व नष्ट िुआ हिखाया गया, लेहकन भ्रष्टाचार का आलम यि िै हक वन ववभाग के 

असधकाररय़ों ने अपना पल्ला झाड आरडब्ल्यूए से िी कागि पर सलखवाकर ले गए की 
सशकायत पर एफआईआर ििव की िाए, लेहकन हिल्ली सरकार के ससचाई ववभाग और हिल्ली 
पुसलस व वन ववभाग का गठिोड कायववािी ना करने का इशारा कर रिा िै। 
 

आि हिनाकं: 20/03/2025 को बडे नाल ेबी-ब्लॉक, बाल्मीहक मजन्द्िर के पीछे, थाना 
सुल्तानपुरी क्षेत्र, बािरी जिला की ग्रीन बेल्ट पर लगे िरे-भरे िरख्तो / वकृ्ष को िेसीबी और 
कटर मशीऩों से बेिरमी से काटा और उखाडा िा रिा िै। वन एवं वन्द्य िीव ववभाग के वकृ्ष 

संरक्षण असधसनयम, 1994 का का खुला उल्लंघन व भ्रष्ट ससचाई ववभाग के असधकाररय़ों व 

कमवचाररय़ों का संरक्षण हकया िा रिा िै। 
 

वन क्षेत्र में लगे िरे भरे पेड़ों को काटे व उखाडे िा रिे िै, जिसस ेमानव और वन िीवो को 
भरपूर ऑक्सीिन समलती िै ओर तो ओर पजक्षय़ों के घरो तक को उिाडकर मारा िा रिा िै, 

भ्रष्टाचाररय़ों ने काली कमाई की उगािी के सलए बेरिमी से पेडो को काटकर मानवासधकाऱों का 
उल्लंघन तक हकया िा रिा िै। 
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अतः वन एवं वन्द्य िीव ववभाग, हिल्ली सरकार और I&FC के S.E (FC-III), श्री अशोक 

कुमार, E.E, CD-2 श्री ए. सरुन कुमार, सिायक व कसनष्ठ असभयंताओं की समलीभगत से 

मंगोलपुरी-सुल्तानपुरी बडे नाल ेकी िररत पट्टी / वन क्षेत्र में िे.सी.बी और कटर मशीनो के 

द्वारा बडे-बडे िरख्तो/पेडो को बेिरमी से काटकर पयाववरण को नष्ट करना आि भी िारी, 
सशकायतो पर निी िुई कोई कायववािी, उच्च न्द्यायालय व राष्ट्रीय िररत असधकरण के आिेशो 
के उल्लंघन पर उक्त असभयंताओं के जखलाफ एफआईआर ििव कर कानूनी कायववािी की 
िाए।” 
 

3. English translation by the Registry of the relevant part of the letter 

petition quoted above reads as under:- 

“Sultanpuri Resident Welfare Association wants to inform you again 

in public interest that in the past years that in view of the increasing 
pollution in Delhi, the Delhi and Central Governments, had invested 
millions of rupees to make Delhi green and had planted lakhs of trees 
in Delhi so that the effect of pollution does not fall on the common 
people of Delhi, but the Superintendent Engineer, Circle-3, Mr. Ashok 
Kumar, Executive Engineer, CD-2, Mr. A. Suran Kumar, Assistant and 
Junior Engineers of the Irrigation and Flood Control Department, Delhi 
Government, in connivance with them, are eliminating concept of 
socialism by ruthlessly cutting down big trees in the green belt/forest 
area of Mangolpuri-Sultanpuri big drain with the help of JCB and cutter 
machines and selling them for lakhs of rupees. 
 
Many complaint letters were also given to the Forest and Wildlife 
Department of Delhi Government, Office of Deputy Conservator of 
Forests, Northern Forest Department, MGICCC, Bakauli, Alipur, New 
Delhi-110036. The above department also issued a notice (Notice under 
DPTA, 1994), Date: 23/06/2023, Letter No. F53/DCF(N)/Tree 
Offence/2023-24/4610 12. On the basis of the notice, statements were 
recorded and complaint letters were also given, but till date the above 
department has not taken any action against EE Shri A.Suran Kumar 
Singh, Assistant, Junior Engineer and SE Shri Ashok Kumar of 
Irrigation and Flood Control Department, CD-2 for cutting green trees. 
Green trees are being crushed and cut so mercilessly with the help of 
JCB and cutter machines as if there were no trees on the said green 
belt. The environment is being openly devastated even today by 
destroying the roots of all the trees. 
 
As soon as the government asked to clean the drain, I&FC's S.E (FC-

III), Shri Ashok Kumar, E.E, CD-2 Shri A. Suran Kumar, Assistant and 

Junior Engineers not only clean the drain but crossed all limits of 

corruption and to collect black money from corruption, openly cut the 

trees of the green belt and sold them in broad daylight, destroyed the 

environment, filled their coffers and made the Delhi Police and Forest 

Department wear the glasses of corruption and made the complaints 

grow. Two officers of the Forest Department came to fulfill the formality 

and also got the spot inspected where hundreds of green trees were 

shown cut and destroyed, but the state of corruption is such that the 

Forest Department officials washed their hands of the matter and got 

the written statement from RWA that an FIR should be registered on 

the complaint, but the nexus of the Irrigation Department of the Delhi 

Government, Delhi Police and the Forest Department is indicating not 

to take any action. 
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Today, on 20/03/2025, lush green trees planted in the green belt of 

Badi Nala B-Block, behind Valmiki Temple, Thana Sultanpuri area, 

Outer District are being ruthlessly cut and uprooted with JCB and 

cutter machines. The Forest and Wildlife Department's Tree Protection 

Act, 1994 is being openly violated and corrupt irrigation department 

officials and employees are being protected. 

 

The lush green trees in the forest area are being cut and uprooted, 

which provide ample oxygen to humans and forest animals. And even 

the birds are being killed by destroying their nests. The corrupt are 

even violating human rights by ruthlessly cutting trees to earn black 

money 

 

Therefore, in connivance with the Forest and Wildlife Department, 

Government of Delhi and I&FC's S.E (FC-III), Shri Ashok Kumar, EE, 

CD-2 Shri A. Suran Kumar, Assistant and Junior Engineers, the 

destruction of environment by ruthlessly cutting big trees/trees with 

the help of JCB and cutter machines in the green belt/forest area of 

Mangolpuri-Sultanpuri big drain continues even today. No action has 

been taken on the complaints. Legal action should be taken by 

registering an FIR against the said engineers for violation of the orders 

of the High Court and the National Green Tribunal.” 

 

4. Vide order dated 30.05.2025 this Tribunal impleaded (1) 

Government of NCT of Delhi through Principal Secretary, Department of 

Environment and Forest, (2) Principal Chief Conservator of Forest (HOFF), 

Government of NCT of Delhi, (3) the District Magistrate (North West), Delhi 

(4) Deputy Conservator of Forest (North Division), Delhi, (5) Chief Engineer, 

Irrigation and Flood Control Department, Government of NCT of Delhi and 

(6) Delhi Pollution Control Committee through its Member Secretary as 

respondents no. 1 to 6 and ordered issuance of notices to them requiring 

filing of their replies/responses within two months. 

 

5. By the above said order this Tribunal also constituted a Joint 

Committee comprising of representatives of Delhi Pollution Control 

Committee (DPCC), District Magistrate (North West), Delhi and Deputy 

Conservator of Forests (DCF) (North Division), Delhi and directed the same 

to meet within two weeks, undertake visits to the site, look into the 

grievances of the applicant, associate the applicant and representative of 
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the concerned project proponent, verify the factual position,  suggest 

appropriate remedial action and to file factual and action taken report 

within two months. 

 

6. In compliance of order dated 30.05.2025, joint inspection of the site 

in question was conducted on 24.07.2025 by the Joint Committee along 

with officials from the I&FC (Irrigation and Flood Control), Revenue, Forest 

Department and DPCC in the presence of the applicant and the Joint 

Committee submitted report dated 24.07.2025. Copy of report of the Joint 

Committee was filed by the DPCC along with its Action Taken Report dated 

25.08.2025. The relevant part of the Joint Committee Report dated 

24.07.2025 is reproduced as under:- 

 

“संयुक्त निरीक्षण ररर्पोट 

आज दिन ांक 24/07/2025 को म ननीय न्य य लय र ष्ट्र ीय हररत प्र दिकरण (NGT) के OA 

No. 262/2025 titled as Vijay Kumar VS GNCTD & ors. के आिेश नुस र सांयुक्त 

कमेटी द्व र  मांगोलपूरी-सुलत नपुरी न ले पर पहांचकर दनरीक्षण दकय  गय । जजसमें मौके 

पर DPCC, DM (North West), IFCD, Forest Deptt. एवां Complainant भी मौजुि थे। 

जशक यकत ा द्व र  न ले के स थ में क टे गये पेडो को दिख य  गय  जो िेखने में पुर ने लग 

रहे है। वन दवभ ग के अदिक ररयोां के द्व र  वर्ा 2023 में Tree offence केस िजा होने की 

ज नक रर िी जजसमें I.O. ने वर्ा 2023 की फोटो प्रदत दिख ई। इन वृक्षोां क  वन दवभ ग द्व र  

वर्ा 2023 में भी वृक्ष अपर ि के केस िजा दकय  हआ है तथ  उस पर सुनव ई Tree officer 

(North forest Division) में चल रही है। जशक यतकत ा से मौके पर नये पेड, क टे ज ने 

के सांिभा में ज नक री म ांगी गई तो उन्होने कुछ नय  नही ां दिख य , कुछ दवदिओां दिख ई 

जजसमें जो वृक्ष खडे हए मौके पर थे वे आज भी मौके पर खडे हैं।  

वर्ा 2023 के फोटो में यह न ले क  स्ट्र ेच ख ली थ  वह आज भी वैस  ही है वह ाँ क बुली 

कीकर की झ दडय ां दनकल आई है। अतः  वर्ा 2023 में जो पेड क टे गए थे वे ही क टे गये 

है 2025 में कोई नय  वृक्ष अपर ि मौके पर नही ां दमल  और न  है। जशक यतकत ा द्व र  नये 

वृक्ष अपर ि के फोटो प्रदत दिख ई गई ररपोट सुचन  हेतु प्रसु्तत है।” 
 
 

7. English translation by the Registry of the relevant part of the Joint 

Committee Report dated 24.07.2025 quoted above reads as under:- 

 

“Joint Inspection Report 



 
             O.A.  No. 262/2025   Vijay Kumar Vs. Govt of NCT & Ors.  

7 
 

 
 
 

 

A joint committee conducted an inspection at the Mangolpuri–
Sultanpuri drain Today, on 24/07/2025; in compliance with 
the order of the Hon’ble National Green Tribunal (NGT) in OA 
No. 262/2025 titled Vijay Kumar vs GNCTD & Ors. Officials 
from DPCC, DM (North West), IFCD, Forest Department, and the 
complainant were present at the Mangolpuri site. The 
complainant pointed out trees that had been cut along the drain, 
which appeared to be old. Officials of the Forest Department 
informed that a Tree Offence Case had already been registered 
in the year 2023, and the Investigating Officer (I.O.) produced 
copies of photographs from 2023. The Forest Department had 
already registered a tree offence case regarding these trees in 
2023, and the matter is presently under hearing before the Tree 
Officer (North Forest Division). At the site, the complainant was 
asked to provide information regarding any newly cut trees, but 
no new instance was shown. Some videos were shown in which 
the trees visible in the videos were still standing at the site even 
today. 

In the photographs of 2023, this stretch of the drain was vacant, 
and it remains the same today, except that Kabuli Kikar shrubs 
have now grown there. Therefore, the trees that had been cut 
were the same trees cut in 2023, and no new tree offence was 
found at the site in 2025. The complainant did not provide any 
photographs regarding any new tree offence. This report is 
submitted for information.” 

 

8. Learned Counsel for respondents no. 1 to 5 made statement that 

respondents no. 1 and 3 did not want to file any response and that 

respondent no.2 will adopt the reply filed by respondent no.4.  

 

9. Since, respondent no.4 did not file his response despite sufficient 

opportunities without any plausible explanation and thereby caused 

unnecessary adjournment, inconvenience and delay in adjudication of 

environmental issues involved, vide order dated 29.08.2025 respondent 

no. 4 was granted adjournment for filing of response subject to payment of 

Rs. 10,000/- as costs. Respondent no. 4 filed I.A. no. 724/2025 for waiver 

of costs. Since, no valid and sufficient grant for waiver of costs was made 

out, I.A. No. 724/2025 was dismissed by order dated 17.11.2025.  
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10. In compliance with order dated 30.05.2025, report dated 17.10.2025 

was filed by respondent no. 4- DCF (North Division), Delhi. The relevant 

part of the report reads as under:-  

 
“x                          x                                   x                                    x 
2. That on 10.03.2023 a complaint dated 02.03.2023 was received 
vide Dy. No. T-275 in North Forest Division, GNCTD regarding illegal 
felling of trees at Mangolpuri-Sultanpuri drain. 
3. That on 30.05.2023. the Beat Officer (In-charge) on behalf of 
North Forest Division (GNCTD) had inspected the site of offence i.e. 
Mangolpuri-Sultanpuri Drain. During the course offence i.e. 
Mangolpuri-Sultanpuri Drain. During the course of inspection it was 
observed that fourty (40) number of trees had been illegally felled 
without permission and in violation of provisions of DPTA, 1994. 
Thereby, an offence of illegal felling of fourty (40) trees at 
Mangolpuri-Sultanpuri Drain was booked. 
4.That it is submitted that consequently, Notice under DPTA, 1994 
were issued to the complainant and the alleged offender (I&FCD) 
scheduling tree hearings. Tree Hearings have been held on 
05.07.2023, 18.06.2025, 11.08.2025, 13.08.2025, 20.08.2025, 
02.09.2025 and 24.09.2025. 
5. That it is submitted that subsequently, a Notice for final hearing 
dated 19.09.2025 scheduling a tree hearing under the provisions 
of DPTA, 1994 on 24.09.2025 at 12:30 P.M. was issued vide F. NO. 
F.53/DCF(N)/Tree Offence/2023-24/2832-35 to namely Sh. Ashok 
Kumar, Superintending Engineer, Circle-3, Sector-15, Rohini, Near 
Gas Godown, in front of Taj Apartment, New Delhi-110085, Sh. 
A.Suran Kumar Singh, Executive Engineer, Office of The Chief 
Engineeer (I&FC Department, GNCT OF Delhi, L.M.Bund, Shastri 
Park, Office Complex,, New Delhi-110031, Sh. Yogesh Kumar, 
(Mb.No-9958890111) EE, CD-XI, I&FC Department, Sector-15. 
Rohani, Near Gas Godown, In front of Taj Apartment, New Delhi-
110085, (Mail Id-ifex@gmail.com) & Sh. Vijay Kumar, President of 
The Sultanpuri Resident Welfare Association, Sultanpuri, B-2/444, 
New Delhi-110086, (Complainant) with direction to appear before 
the Court of Tree Officer. 
6. That, during the course 'of tree hearing the complainant Sh. Vijay 
Kumar was directed to submit his written submissions. However, 
Sh. Vijay Kumar (Complainant) refused to give any written 

submission before the tree officer (Deponent) and informed that his 
complaint itself shall be treated as written submissions on his 
behalf. It is respectfully submitted that despite being requested to 
submit his written submission, the complainant refused to submit 
the same, which is an important document to examine the matter. 
7. That it is submitted that Sh. A Suran Kumar Singh (Then 
Executive Engineer, CD-II) having jurisdiction over the said site of 
offence on behalf of I&FCD has also made his submission wherein 
he has stated that: "that this office have not engaged any agency 
for the development works in the area for which the complaints 
have been lodged for tree cutting." (quoted as per statement). 
8. That as directed an Action Taken Report has been sought from 
the S.H.O, P.S: Sultanpuri regarding complaint dated 02.03.2025 
vide letter dated 17.10.2025 issued vide T.NO.53/DCF(N)/Tree 
Offence/2023-24/3188. Based on the above submission the matter 
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would not be concluded and requires further detailed investigation, 
under Section 24 of the Delhi Preservation of Trees Act, 1994. 
9. That it is submitted that, further to compensate the damage 
caused to the environment the undersigned deponent of the present 
reply passed an order dated 04.09.2025 under the provision of 
Section 31(g) of the Delhi Preservation of Trees Act, 1994, wherein 
Irrigation & Flood Control Department (I&FCD) being the land 
owning agency of the site of offence has been directed to plant 400 
number of native trees not below the height of Seven (07) feet in the 
nearby vicinity of the offence site i.e. stretch of Mangolpuri-
Sultanpuri drain. 
Copy of order dated 04.09.2025 is annexed as Annexure-E. 
x                          x                                   x                                    x 
A. Dismiss and dispose of the present application filed vide O.A. 

No. 262/2025 as directions for registration of F.I.R has already 
been passed vide letter dated 17.10.2025 issued vide 
F.No.53/DCF(N)/Tree Offence/2023-24/3188 compensatory 
plantation of 400 native species within the vicinity of the site of 
offence has also been directed vide order dated 04.09.2025. 

B. Pass any other order as this Hon’ble Court may deem fit and 
proper in the facts and circumstances of the case”  

 

11. In compliance of order dated 30.05.2025, respondent no. 5-Chief 

Engineer, Irrigation and Flood Control Department, Government of NCT of 

Delhi has filed reply dated 27.08.2025. The relevant part of the reply reads 

as under:- 

 

“x                          x                                   x                                    x 
4. That until 18.03.2025, CD-II of the I&FC Department had 
administrative and maintenance control of the said stretch. 
Thereafter, the said control has vested with CD-XI. Accordingly, the 
period during which the alleged incident is stated to have occurred 
falls under the tenure of CD-II. A copy of the order transferring 
control from CD-II to CD-XI is annexed hereto as Annexure-A. 
5. Upon clarification sought from CD-II, it has been categorically 
informed that no work was undertaken by CD-II at the relevant 
time, nor was any agency engaged or tender floated which could 

have resulted in tree cutting. 
6. It is further submitted that instances of theft of grills, wire mesh, 
and other illegal activities by local miscreants along the 
Supplementary Drain have been reported in the past. It is possible 
that the alleged cutting of trees may have been the handiwork of 
such miscreants for personal gain, especially as no departmental 
watch and ward arrangements were in place at the relevant time. 
A copy of the clarification received from CD-II is annexed hereto as 
Annexure-B. 
7. It is also respectfully submitted that the photographs annexed 
with the complaint are not recent. On verification, it appears that 
they pertain to the year 2023 and not to the period relevant to the 
present grievance. As such, reliance on the said photographs to 
substantiate the allegation of illegal tree cutting in March 2025 is 
wholly misplaced and without merit. It is thus respectfully 
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submitted that the Answering Respondent has role in relation to the 
allegations made in the Application. 
8. However, without prejudice to the above submissions, the 
Answering Respondent is willing to undertake suitable plantation 
work in the said area to restore it to its earlier state.” 
 
 

12. We have heard arguments addressed by the applicant and Ms. Jyoti 

Mendiratta, learned Counsel for respondents no. 1 to 5 and Mr. Kush 

Sharma, learned Counsel for respondent no. 6 and we have gone through 

the material on record. 

 

13. In the present case, the applicant raised grievances regarding illegal 

felling of trees standing over the green belt/forest area of Mangolpuri-

Sultanpuri drain in the year 2023 and 2025.  

 

14. Vide order dated 30.05.2025, this Tribunal constituted a Joint 

Committee which found evidence regarding illegal felling of trees in 2023 

in the green belt/forest area of Mangolpuri-Sultanpuri drain but the Joint 

Committee did not find any evidence regarding illegal felling of trees in 

2025 in the green belt/forest area of Mangolpuri-Sultanpuri drain.  

 

15. In his report respondent no. 4-DCF (North Division), Delhi has 

mentioned that on 10.03.2023 a complaint dated 02.03.2023 was received 

vide Dy. No. T-275 in North Forest Division, GNCTD regarding illegal felling 

of trees at Mangolpuri-Sultanpuri drain. On 30.05.2023, the Beat Officer 

(In-charge) inspected the site of offence i.e. Mangolpuri-Sultanpuri Drain 

and observed that Forty (40) number of trees had been illegally felled 

without permission and in violation of provisions of the Delhi Preservation 

of Trees Act, 1994 on which forest offence case regarding illegal felling of 

Forty (40) trees at Mangolpuri-Sultanpuri Drain was booked. Notices under 

the Delhi Preservation of Trees Act, 1994 were issued to the complainant 

and the alleged offender (I&FCD) and hearings were held on 05.07.2023, 
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18.06.2025, 11.08.2025, 13.08.2025, 20.08.2025, 02.09.2025 and 

24.09.2025. 

 

16. In the present case, the Joint Committee constituted by this Tribunal 

had recommended that North Forest Division may be directed to conclude 

its proceedings pending since 2023.  Since, respondents no. 1 to 6 have 

not placed any material before this Tribunal in this regard, it appears that 

despite recommendation of the Joint Committee noted above and also 

despite issuance of notice of final hearing dated 19.09.2025 by respondent 

no.4-Deputy Conservator of Forests (North Division), Delhi being the Tree 

Officer under the Delhi Preservation of Trees Act, 1994, the proceedings 

pending before him have not been concluded.  

 

17. During proceedings before respondent no.4-Deputy Conservator of 

Forests (North Division), Delhi, Sh. A Suran Kumar Singh (the then 

Executive Engineer, CD-II having jurisdiction over the said site of offence 

on behalf of I&FCD) stated that his office did not engage any agency for the 

development works in the area for which the complaints have been lodged 

for tree cutting. 

 

18.  It may be observed here that respondent no.4-Deputy Conservator 

of Forests (North Division), Delhi had vide letter dated 17.10.2025 (copy at 

pages no. 55-56 of the paper book) sought report from the SHO, PS 

Sultanpuri with a request for registration of FIR under Section 24 of the 

Delhi Preservation of Trees Act, 1994 but no further information has been 

placed before this Tribunal regarding action taken by SHO, PS Sultanpuri 

and it is not known whether any FIR was registered under Section 24 of 

the Delhi Preservation of Trees Act, 1994 or not.  
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19. It may also be added that respondent no.4-Deputy Conservator of 

Forests (North Division), Delhi passed order dated 04.09.2025 (copy at 

page no. 57 of the paper book) under Section 31(g) of the Delhi Preservation 

of Trees Act, 1994 directing the Irrigation and Flood Control Department, 

Government of NCT of Delhi being the land owning agency of the site of 

offence to plant 400 number of native trees not below the height of Seven 

(07) feet in the nearby vicinity of the offence site i.e. stretch of Mangolpuri-

Sultanpuri drain within a period of one month with further direction to 

submit compliance report on quarterly basis.  However, no information has 

been placed before this Tribunal as to whether compensatory plantation of 

400 number of native trees has been carried out by the Irrigation and Flood 

Control Department, Government of NCT of Delhi in the vicinity of the 

above said site or not.  

 

 

 

 

 

20. It may be observed here that complaint regarding illegal felling of 

trees was made by the applicant to respondent no.4-Deputy Conservator 

of Forests (North Division), Delhi  on 10.03.2023 and report dated 

30.05.2023 regarding illegal feeling of 40 (forty) trees was submitted to 

respondent no.4-Deputy Conservator of Forests (North Division), Delhi and 

respondent no.4-Deputy Conservator of Forests (North Division), Delhi 

conducted only one hearing on 05.07.2023 and did not thereafter conduct 

any further hearing till filing of the present original application and 

issuance of notice of the present original application in compliance with 

order dated 30.05.2025.  

 

 

21. The facts of the present case reflect a very sorry state of affairs where 

the authorities entrusted with the responsibility of preservation of trees 

have not only failed to prevent illegal felling of trees but have also failed to 

take any prompt action in accordance with the provisions of the Delhi 

Preservation of Trees Act, 1994. We have found in other cases coming up 
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before this Tribunal that the concerned officers do not take prompt action 

and even orders for compensatory plantation are not complied with for long 

periods of time. Such cases of inordinate delay and inaction on the part of 

the concerned officers constitute not only a serious violation of 

environmental laws but also culpable failure of the Government of NCT of 

Delhi and its instrumentalities in discharge of constitutional obligations 

under Article 48A of the Constitution of India for protection and 

improvement of environment and safeguarding the forests and wildlife of 

the Country. Such sorry states of affairs warrants issuance of appropriate 

directions by this Tribunal for taking of prompt remedial action.  

 

22. Accordingly, the present Original Application is disposed of with the 

following directions:- 

Directions to PCCF (HoFF), Government of NCT of Delhi 

 

(i) PCCF (HoFF), Government of NCT of Delhi is directed to obtain 

information from all the tree officers in NCT of Delhi with respect to 

all complaints made regarding illegal felling of trees during the last 

five years, action taken/orders passed on the same and status of 

compliance with the orders passed regarding carrying out of 

compensatory plantation in terms of the orders passed and to 

compile the information so received and upload the same on the 

website of the Forest and Wildlife Department/website of 

Government of NCT of Delhi within three months; 

(ii) PCCF (HoFF), Government of NCT of Delhi is directed to issue within 

three months appropriate instructions to all the tree officers to take 

prompt action and dispose of complaints regarding illegal felling of 

trees in accordance with the provisions of the Delhi Preservation of 

Trees Act, 1994 within reasonable time, which may also be specified 

and to ensure compliance regarding compensatory plantation in 
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accordance with the orders passed under the provisions of the Delhi 

Preservation of Trees Act, 1994 during forth coming monsoon/one 

year from the date of the order as the case may be; and 

(iii) PCCF (HoFF), Government of NCT of Delhi is also directed to file 

compliance report in this regard within one month next to the expiry 

of period of three months. 

Directions to Deputy Conservator of Forests (North Division), Delhi 

(iv) Deputy Conservator of Forests (North Division), Delhi is directed to 

conclude the proceedings pending before him as Tree Officer within 

three months; 

(v) Deputy Conservator of Forests (North Division), Delhi is directed to 

ensure compliance with order dated 04.09.2025 issued for 

compensatory plantation of 400 number of trees in the forthcoming 

monsoon, if not already complied with; and 

(vi) Deputy Conservator of Forests (North Division), Delhi is also directed 

to file compliance report in this regard within four months. 

Directions to SHO, PS Sultanpuri 

 

(vii) SHO, PS Sultanpuri is directed to register FIR regarding illegal felling 

of trees under Section 24 of the Delhi Preservation of Trees Act, 1994 

and also under Section 379 of the Indian Penal Code, 1860 for 

offence of theft of 40 (forty) trees and to investigate and submit 

investigation report before the concerned Judicial Magistrate within 

06 months and file compliance report before this Tribunal 

regarding registration of FIR within 07 days  from receipt of a 

copy of this order and compliance report regarding filing of 

chargesheet/report before concerned Judicial Magistrate within one 

month next to expiry of the period of 06 months; 

Directions to DPCC 
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(viii) DPCC is directed to initiate proceedings before this Tribunal against 

persons found guilty of illegal felling of trees for imposition and 

realization of environmental compensation by obtaining requisite 

information from SHO, PS Sultanpuri on filing of chargesheet/report 

before concerned Judicial Magistrate.  

 

23. Reports as directed above may be filed within the specified period 

before the Ld. Registrar General of this Tribunal, who shall be at liberty to 

list the matter before the Bench for further directions if further orders are 

considered to be necessary. 

 

24. A copy of this order may be sent to the PCCF (HoFF), Government of 

NCT of Delhi, Deputy Conservator of Forests (North Division), Delhi, SHO, 

PS Sultanpuri and DPCC by email for requisite compliance. 

 

Arun Kumar Tyagi, JM 

 

 

Dr. Afroz Ahmad, EM 
 

 

 

 
 
 

May 12th, 2026 
Original Application No. 262/2025 
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